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Judgement

Devan M. Desai, J
1. Heard learned advocate Ms.Dimple Thaker for the applicant.

2. By way of this application, the applicant has prayed for condonation of delay
of 137 days caused in preferring the Appeal.

3. Learned advocate for the applicant has submitted that the respondent No.2 is
the driver of the offending vehicle and respondent No.3 is the owner of the
offending vehicle. It is further submitted that the execution petition
No.MACEX/24/2024 before the concerned authority and the next date of hearing
of the petition is posted on 18.05.2024. In view of the peculiar facts and
circumstances of the case, learned advocate for the applicant has requested to
take up the present Civil Application today for hearing.

3.1 It is further submitted that the driver and owner of the offending vehicle,
though not served, are not to be adversely affected if the application for
condonation of delay is decided. It is further submitted that the original-claimant/
s has filed appearance in the captioned First Appeal but chosen not to contest
this application.
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3.2 Learned advocate for the applicant has submitted that the file has travelled
through various departments of the applicant. Thus, the reason for delay is
administrative procedure and time consumed in decision making process. It is
further submitted that the delay caused was not intentional and there was no
lethargy on the part of the applicant.

4. Having considered the submissions and averments and in view of the set of
facts, it seems that the file has travelled through different departments and the
cause for delay is administrative procedure and time consumed in decision
making process. The delay is not intentional and there was no lethargy on the
part of the applicant. Sufficient cause has been made out for condonation of
delay. Hence, in the interest of justice, the delay in preferring the First Appeal is
condoned.

5. The Civil Application is allowed accordingly.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/new-india-assurance-company-... Page 2 of 2



